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 (ii)  The  Indian  Police  Service
 (Recruitment)  Amendment  Rules,
 497i,  published  in  Notification
 No.  GS.R.  317  in  Gazette  of
 India  dated  the  6th  March,  1971,

 dv)  The  Indian  Administrative
 Service  (Appointment)  by  Com-
 petitive  Examination,  Amend-
 ment  Regulations,  1971,  pub-
 lished  in  Notification  No.  G.S.R.
 3i8  in  Gazette  of  India  dated
 the  6th  March,  1971.

 (v)  The  Indian  Police  Service
 (Appointment  by  Competitive
 Examination)  Amendment  Regu!l-
 ations,  97i,  published  in
 Notification  No.  G.S.R.  3i9  in
 Gazette  of  India  dated  the  6th
 March,  1971.

 (vi)  The  Indian  Police  Service  (Uni-
 form)  Amendment  Rules,  1971,
 published  in  Notification  No.
 G.S.R.  749  in  Gazette  of  India
 dated  the  22nd  May,  1971.

 (vii)  The  All  India  Services  (Discip-
 line  and  Appeal)  First  Amend-
 ment  Rules,  1971,  published  in
 Notification  No.  G.S.R.  797  in
 Gazette  of  India  dated  the  29th
 May,  1971,

 (viii)  The  Indian  Police  Service  (Pay)
 Fourth  Amendment  Rules,  1971,
 published  in  Notification  No.
 G.S.R.  798  in  Gazette  of  India
 dated  the  29th  May,  1971,
 [Placed  in  Library.  See  No.  LT—~
 421/71]

 (2)  A  statement  (Hindi  and  English
 versions)  showing  reasons  for  delay
 in  laying  the  Notifications  mention-
 ed  at  (i)  to  (v)  of  item  (I)  above,
 {Placed  in  Library.  See  No,  LT—
 422/71)

 Textile  Committee  (Amendment)  Rules

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE  (SHRI
 A.  a  GEORG®)  :  On  behalf  of  Shri  L.  N.
 Miabra,  I  beg  to  lay  on  the  Table  a  copy  of
 the  Textiles  Committee  (Amendment)  Rules,
 £994  (leds  and  English  versions)  published

 ‘Moastication  No..G.B.R.  372  in  Gazette  of
 hia

 "४०७ए"ए"४"७"४"४४४
 ial ae  aa  a

 JYAISTHA  26,  2893  (SAKA)  Papers  Laid  446

 India  dated  the  20th  March,  97i,  under
 sub-section  (3)  of  section  22  of  the  Textiles
 Committee  Act,  1963.  [Placed  के  Library.  See
 No.  LT—423/7}.

 SHRI  JYOTIRMOY  BOSU  (Diamond
 Harbour)  :  I  had  given  notice  earlier.  May
 I  draw  your  kind  attention  to  this  very  big
 advertisement  insertion  given  in  the  Indian
 Express  by  the  Hosiery  Exporters  Corpora-
 tion,  Civil  Lines,  Ludhiana,  which  says  :

 “When  no  combing  facilities  for
 exporters  of  woollen  hosiery

 Why  special  import  licences  of  wool
 to  Monopoly  Commission  Combers  and
 wool  priority  licences  to  some  units  ?

 Is  it  not  wastage  of  country’s  hard
 earned  foreign  exchange  ?”"

 Will  the  hon.  Minister  kindly  tell  us  some-
 thing  about  it,  because  it  is  alleged  that
 Rs.  40  lakhs  have  been  collected  from  these
 people  at  the  time  of  elections,  and  that  is
 why  these  special  licences.  May  T  lay  this
 paper  on  the  Table  ?

 MR.  SPEAKER  :  I  am  not  allowing  it.
 This  will  not  go  on  record.

 SHRI  JYOTIRMOY  80907  :
 ***

 Presidents  Proclamation  and  order  in
 relation  to  the  State  of  Punjab  and

 Governor's  Report

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS  (SHRI
 K.  con  PANT)  :  I  beg  to  lay  on  the  Table  :

 wa  A  copy  of  the  Proclamation
 (Hindi  and  English  versions)
 dated  the  I5th  June,  97]  issued

 by  the  President  under  clause
 rey  of  article  356  of  the  Con-
 stitution  in  relation  to  the  State
 of  Punjab  publistied  in  Notifica-
 tion  No.  G.S.R,  944  in  Gazette
 of  Indian  dated  the  I5th  June,
 1971,  under  article  356(3)  of  the
 Constitution.  (Placed  in  Library.
 See  No.  वा-नदो1],
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